FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR
RAISEN MARKETING PRIVATE LIMITED
OPERATING IN BUSINESS OF TRADING AND RETAIL SALE OF ALCOHOLIC
BEVERAGES
AT
LOCATION: BHOPAL & NEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S.

NO.

RELEVANT PARTICULARS

1.

Name of the corporate debtor along
with PAN & CIN/ LLP No.

Raisen Marketing Private Limited
PAN: AAFCR7050R
CIN: U52209MP2012PTC027630

Address of the registered office

G-1I, 119A, Gulmohar Colony, Bhopal,
Madhya Pradesh, India, 462039

URL of website

Not available

Details of place where majority of
fixed assets are located

No fixed assets have been identified
based on limited information presently
available with the Resolution
Professional. The position is subject to
verification upon receipt of complete
records and information.

Installed  capacity of main

products/ services

The Corporate Debtor was engaged in
trading and retail sale of alcoholic
beverages.

Details of installed capacity are presently
not available due to non-availability of
books of accounts and records and
continued non-cooperation of the
suspended management.

Quantity and value of main
products/ services sold in last
financial year

As per available financial information,
revenue from operations for FY 2024-25
is reported as Nil.

The same has not been independently
verified due to limited access to books
and records

Number of employees/ workmen

No employees/workmen have been
identified based on information presently
available with the Resolution
Professional.

Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

Relevant documents including financial
statements (to the extent available) and
list of creditors may be obtained by




sending a request to:
cirp.raisenmarketing@gmail.com

List of creditors is also available at:
https:/ /ibbi.gov.in/claims/inner-
process/U52209MP2012PTC027630

Information is being shared on a best-
effort basis and may be limited due to
non-availability of records and non-
cooperation from the suspended
management.

Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Detailed eligibility criteria under Section
25(2)(h) of the Code are provided in the
EOI document, which can be obtained via

email request at
cirp.raisenmarketing@gmail.com.

10. | Last date for receipt of expression
of interest

11/05/2026

11. | Date of issue of provisional list of | 21/05/2026

prospective resolution applicants

12. | Last date for submission of
objections to provisional list

26/05/2026

13. | Date of issue of final list of
prospective resolution applicants

05/06/2026

14. | Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

10/06,2026

15. | Last date for submission of
resolution plans

10/07,/2026

16. | Process email id to submit

Expression of Interest

cirp.raisenmarketing@gmail.com

17. | Details of the corporate debtor’s
registration status as MSME

The MSME registration status of the
Corporate Debtor is not available with
the Resolution Professional.

Sd/-

Amrish Kumar Chourasia

Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N00843/2019-2020/12687
Regd. Add: 102, Vyanktesh Vihar, Near Aradhana Nagar,
Chhota Bangarda, Indore, Madhya Pradesh ,452005

AFA valid till: 31/12/2026

For Raisen Marketing Private Limited-under CIRP

Date: 24/04 /2026
Place: Indore


https://ibbi.gov.in/claims/inner-process/U52209MP2012PTC027630
https://ibbi.gov.in/claims/inner-process/U52209MP2012PTC027630
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AHLUWALIA CONTRACTS (INDIA) LIMITED

(CIN; LAST01DL1979PLCODDE54)
Registerad Office: &-177, Okhla Indusirial Ares,
Phase-1. New Delni 110020
Email |d: cs.corpofficei@aciinet.com Websile: www.acilnet.com

Tal No.: +81-11-45410593

SPECIAL WINDOW FOR FRESH LODGEMENT! RE-LODGEMEMNT OF SHARE
TRANSFER REQUESTS
Purseant b SEBI Circular Mo, HOUABM 311121 2026-MIRSD-POD! 1/13750/2025 dated
Janeary 30, 2026, all shareholders are hareby Informed thal a spacial window haz
been opened from February 5, 2026 and will remain apened {ill February 4, 2027 to
facilitate transfer and demateriallzation of physical sacurities which were sold/
purchased prior to Aprif 01, 2019, The szid special window. shall also be available
for such fransfer requests which were submitted earlier and were rejected/reiumed!
not attended o due to deficlency in the documanisprocasslon ;1I1af».'.-|99 Furthar, tha
sacurities 59 transferred shall be mandatorily cradited to the transferee only in demat
moade and shall be under lock-in for a period of aone year from the date of registration
of transfar. Such securitbes shall not be tranzferredlien-markedipledged during the
said lock-in period
Eligible: shareholders may submit their fransfer request along with the requisita
documenis to the Company's RTA al MUFG Intime India Privata Limited, Unit:
Ahluwalia Contracts {India) Limited 1o awgil of this Special Window, please coniact
la Company's Registrar 2nd Shara Transier Agent, office al Noble Heights, 158 Flaar
Plot NH 2, C-1 Block, LSC, Near Savitri Markel, Janakpuri, Mew Delhl - 110058. Phame
Mo, 017-492110010
For Ahluwalia Contracts (India) Limited
Sd/-
Vipin Kumar Tiwari
Company Secretary and Compliance Officer

Place: New Delhi
Date: 23rd April, 2026

CORRIGENDUM

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
CORRIGENDUM TO AUCTION NOTICE

“It is hereby to inform to the general public that the Auction Notice published on 20.04.2026 in

this newspaper, pertaining to the Borrowers Mrs. RANJANA BHARTI Mr. NEERAJ KUMAR

SRIVASTAVA, LAN:- 621152389

In the said publication, the description of the property was incorrectly mentioned.

The Correct Description of the property is as under:

Flat No. E-1902, 18th Floor, Victory One Central, Tower E, Plot No. GH02/E, Sector

12, Greater Noida With Undivided Proportionate Share Of Land Underneath

All other terms and conditions of the said Auction Notice remain unchanged.
Authorised Officer
Edelweiss Asset Reconstruction Company Limited

(' Ede IWuI,__t_uE

Date:- 24.04.2026
Place: DELHI

zel Reco LGERN

ot As

SBEC SYSTEMS (INDIA) LIMITED
CIN: L74210DL1987PLC029979
Regd Off: 1400, Hemkunt Tower, 98, Nehru Place, New Delhi-110019
Ph.: 011-42504954/4878, Fax: 28293822
Email id: sbecsystems@rediffmail.com website: www.sbecsystems.in
OPENING OF SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUEST OF PHYSICAL SHARES.
Shareholders of the Company are hereby informed that Pursuant to SEBI Circular No.
HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated January 30, 2026, a special window
has been further opened for open for a period of one year, from February 5, 2026 to
February 4, 2027 for transfer and dematerialization (“demat”) of physical shares that were
sold or purchased prior to April 1,2019.
This facility shall also be available for transfer requests that were submitted earlier but were
rejected, returned, or not processed due to deficiency (ies) in documentation, procedural
issues, orany other reason.
Shareholders may further note that shares transferred under this special window shall be
mandatorily credited to the transferee only in dematerialized form and shall be subject to a
lock-in period of one year from the date of registration of transfer. During the said lock-in
period, such securities shall not be transferred, lien-marked, or pledged.
Shareholders are requested to re-lodge such cases with all the related documents with the
Share Transfer Agent (RTA) on or before February 4, 2027 at M/s Beetal Financial &
Computer Services Pvt. Ltd, Beetal House, 3rd Floor, 99, Madangir, Behind Local
Shopping Centre, Near Dada Harsukhdas Mandir, New Delhi- 110062,
beetalrta@gmail.com

For SBEC Systems India Limited
Sd/-

Himani Mittal

(Company Secretary)

M.N.ACS 37715

Date: 23.04.2026
Place: New Delhi

AGARWAL FORTUNE INDIA LIMITED

CIN: L74110RJ1993PLCOBS542
Registered Otfice: Third Floor, F-2264, RICO Industrial Area, Ramchandrapura,
Sitapura Industrial Area, Jaipur-302022 (Rajasthan)
Email 18: afiljaipuri@gmail.com | Website: waww.aparwaiforiune.com | Contagl: 91-T230043249

NOTICE TO SHAREHOLDERS

Special Window for Re-lodgment of Transfer Requests for Physical Shares

Pursuant to SEBI Ciroular no. HO/38/137102)2026-MIRSD-POVIATS0/2026 dated
JH2026, tha Sharehalders of the Company are hereby inlormead fhat 3 special window has
been opened by the Company from February 05, 2026 to February 04, 2027 to facilitate
re-ladoement of Iransler deads) Share Certificate, alc., for transler of physical shares. This
window is openesd anly for re-ladging transter deeds thal were submitted for Ihe ranster ol
physical shares, and were rejected, relurmed, or not attended to due fo deficiencies in the
documents, process, or other reasons. Investors who have missed the earlier deadline of
March 31,2021 and Janoary 06, 2026 are encouraged Io lake advantage of this opporiunity.
The shares re-lodged for transfer will be processed only in dematerializad foem during this
period. Eligibke Shareholders may submit their transfer requests along with the requisite
docements ta the Company's Registrar and Transfer Agent (RTA) i BEEFAL Financial &
Computer Services Put Lid. {Unit: Agarwal Fortune india Limited) af BEETAL HOUSE, 3rd Floor,
949, Madangir, Behind LSC, New Dalhi— 110062 By order of the Board

For Agarwal Fortune India Limited

i

Aditi Parmar (M. No. A37301)

{Company Secratary & Complianca Offices

Place: Jalpur
Date: 23.04.2026

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
Marg. Lower Parel, Mumbai-400013,

L

TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Az per Appendix IV read wilh Bule 8(1) of the Security Inferesi Enforcement Rules, 2002
Wharaas, the undarsignad baing the Authorized Officer of the TATA Capital Housing
Finance Limited, under the Securitization and Reconstruction of Financial Azsets and
Enfiorcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest {Enforcement) Rules,
2002, issued a demand notices as mentioned below calling upon the Borrowers
1o repay the amount mentionad in the notice within 60 days fram the date of the
said notice.
The borrower, having falled to repay the amount, notice is heraby given to the borrower,
in particifar and the pubdic, ingeneral, that the undersigned has laken possession of
the properly described hergin below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said Rules.
The borrower, in particular, and the public in genaral, are heraby cautioned not io deal
with the property and any dealings with the property will be sublect 1o the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along
mth interest thereon and penal interest, charges, costs efc. from date mentioned
oW,
The borrower s attention is invited to provisions of sub- section (B) of Section 13
of the Act, in respect of time available, to redeem the secured assets.

FORM NO, [See Regulation 33(2)]
By Regd. A/D. Dasti failing which by Publication.
OFFICE OF THE RECOVERY OFFICER - 1Ml
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street,
New Delhi-110001
APPEARANCE NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
& BANKRUPTCY ACT, 1993 READ WITH RULE 83 OF SECOND

SCHEDULETOTHE INCOME TAXACT, 1961,

TRC/2926/2022 12-11-2025
ARCIL Versus M/S. KUMAR ALUMINIUM LTD. AND ANR,

To,

(CD 2). J. K. Arora; C - 249, Vivek Vihar, Delhi -110095 Also At: 340/1-46-
47, Amrit Steel Compound, G T Road, Shahdara, Delhi .- 110032 Also At A
104. Vivek Vihar, Delhi - 110085

{CD 3) Ashwani Arora, C-249, Vivek Vihar, Delhi- 110095 Also At A-104,
Vivek Vihar, Delhi- 110095

(CD 4) Amit Arora, C - 249, Vivek Vihar, Delhi - 110095 Also At A- 104,
Vivek Vihar, Delhi- 110095

{CD 5) Vijay Arora, C - 248, Vivek Vihar, Dethi - 110095 Also At: A-104,
Vivek Vihar, Delhi -~ 110095

You are directed to appear in person or through the authorised
reprasentative as per order dated 30/10/2025 before the undersigned for
further proceedings in the matter,

You are hereby ordered to appear before the undersigned on 13/03/2026
at10:30 a.m. for further proceedings.

Given under my hand and the seal of the Tribunal, on this date: 12/11/2025

Sd/-
Ravinder Kumar Tomar

Recovery Officer-|
DEBTS RECOVERY TRIBUNAL DECHI (DRT 1)

Loan Hame of Doligar{s] Amount Pazsession
Accoun /Legal Hebr(s)/ & Date of Date
Na. Logal Reprasaniativi|s) Demend Holice
TCHHLOT | Mr. Akhilesh Kumar | Rs, 15,14,875/- [Hupaes Fifeen Lakh | 20.04.2026
36000100 Lh_eﬂml']:, and Fourteen Tt'-:s-.asan: i Hundred
241045 Chamela Devi  |Seventy Five Onl nding s on
(Co-Borrower) .ﬁi’

Description Of Secured Assels-‘immwah&e Properties:- All Fiece & Parcels of
Resdertial First Floor, without roofiterrace rights of Buifl-up property bearing no. WZ-422,

ireet Mo 18H, Land Measuring area 50 5g. Yrds. i.e. 41.8150. Mt. Out of khagra Mo.
9519, Situated in revenue Estate of village Palam, Delhi State Delhi, area abadi
Known as Colony Sadh Nagar -il, Palam colony New Delhi-110045 with all commaon
amenities under sale deed. Boundaries: East- Gali 14 F1 Wide, Wesl: Portion Of

Froperty, North- Cther's Property. South: Cthar's Property.

TCHHLOS | Mr. Laxmi Rs. 18,32, 823~under the loan account | 20.04.2026
53000100 | Chaudha  TCHHLO35900010026392% and an amount
263926, |(Borrower an:i of Rs. 71,233 under the loan account no
TCHIND3S | Mrs. Manis TCHIND3S30001 00263773 by you l.e.
agon10g2 | Kumar totaling te Rs. 20,04,756" (Rupses Twent,'
sgyro  |(Co-Borrower) | Lakh Four Thousand Seven Hundred rgz
Six Only) outstanding as on 05.02

Description Of Secured Asseisimmovable Properties:- All Piece & Parcels Of
Rusidential Flat Mo, SF-02, 2nd Floor (M.1.G. Back LHS), (with rool Right), Having cover
area 47 50. Mt ie. 506 Sq. FL.. Fat Built on Plot Mo. MM-71, situated at rasidential colony
DLF, Ankur Vihar hadbas! Village Shadullabad, pargana Tehsil Loni, District
Ghaziabad, Utiar Pradash, with all common amenities mentionad in Sale Dead.
Boundaries: East Road 40 Ft Wide/Urst Front Sade, West- Other's Property, North- Plot
1'-.I|:| I'-.H.1 I} AHS Unlt Sanuth Flc-aﬂ il Ft'n".u'a-::le

T

TEHHLH:!— Hf HEII‘I‘IBH Eln FI& EE TEI 1W-'~ urrde.r Luan .ﬁ.muunt 20.04.2026
51000100 | (Barrowsr), an No. TCHHLO351000100144977 and an
144977, &. Maonl amount of Rs. 97 817 under Loan
TCHING3s | (Co-Borrower) | Account No. TCHING351000100145438
10001001 |-Q' lmln{tﬂ Rs. 26,75,917- |HUFH'E'=.|
45438 ahkir Beventy Five T"DLISEL"'I]
hln're Hundrad Seveniesn |:|['r 5
outstanding as on 05,02

Description Of Secured Assetsimmovable Properties:- Al thal Fieca & Parcels of
Entire Second Floor {Without Roof Rights) of Freehoid Residential Property bul-up on Plot
Mo. 53, Admeasuring 48 Sg. Mirs.. Situated at Rohini Residential Scheme, Pocket 10,
Sactor 20, Rohinl, North West Delhi, Delhl 110086, with all common amenitles
mentioned in Sale Deed, Boundaries; East: Sarvice Lane, Wast Entry, Narth: Plot No.
54, South; Plot No. 52,

FORM NO. 17 [See Regulation 35(1)]
OFFICE OF THE RECOVERY OFFICER - 1Nl
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeavan Tara Building, Parliament Street,
New Delhi-110001
TRC/2926/2022
NOTICE TO SHOW CAUSE WHY A WARRANT OF ARREST
SHOULD NOT BE ISSUED
[UNDER RULE 73 OF THE SECOND SCHEDULE TO THE INCOME
TAX ACT, 1961 READ WITH SECTION, 29 OF THE RECOVERY OF
DEBTS & BANKRUPTCY ACT, 1993]
ARCIL Versus M/S. KUMAR ALUMINIUM LTD. AND ANR.

To,
(CD 2). J. K. Arora, C - 249, Vivek Vihar, Delhi -110095 Also At 340/1-46-
47, Amnt Steel Compound, G T Road, Shahdara, Delhi .- 110032 Also At A
104. Vivek Vihar, Dalhi- 110095
{CD 3) Ashwani Arora, C-249, Vivek Vihar, Delhi- 1100895 Also At A-104,
Vivek Vihar, Delhi- 110093
(CD 4) Amit Arora, C - 248, Vivek Vihar, Delhi - 110095 Also At A- 104,
Vivek Vihar, Delhi- 110095
{CD 5) Vijay Arora, C - 249, Vivek Vihar, Delhi - 110095 Also At A-104,
Vivek Vihar, Delhi-- 110085
Whereas you have failed to pay the amount of arrears specified in the
TAM15/2015 drawn up by the Presiding Officer, DEBTS RECOVERY
TRIBUNAL DELHIIDRT 1) for recovery of Rs. 30467263.42 along with
interest plus cost payable by you as per ceriificate and it is proposed to
execute the above Certificate by Arrest and Imprisanment of your persons.
You are hereby required to appear before the undersigned on 13/03/2026
and to show cause why you should not be arrested and committed to the
CIVIL PRISON in execution of the said Certificate.
Given under my HAND and the SEAL of the Tribunal, on this date:
1211/2025. Sd/-

Seal Of Tribunal Ravinder Kumar Tomar
Recovery Officer-|
DEBTS RECOVERY TRIBUNAL DECHI (DRT 1)

TCHHLOT | Mr. Dilshad Rs. 19,75 566~ under the loan accouni |20.04.2026
36000100 L?{-urmwer]- and TCHHLO736000100349611 and an
348611, Noushad i amount of Rs. 1,09,844- under the loan
TCHING73 | (Co-Borrower) | account no TCHINGT36000100352452 by
60001003 o e !u%silng th: Ef 20,85, al__m
E3405 | uﬂEEE wWanty La iy Flve
Thensand Four Hundred Ten Only),
outstanding as on 03,02.2026

lﬁ) Hinduja Housing Finance Ltd.
l"w Corporate Office: No. 167-169, 2nd Floor, Anna Salai,
HIBOALL Saidapet, Chennai-600015, and Branch office: at F8, First Floor,
HOUSING FINANCE Mahalaxmi Tower, Sector 4, Vaishali, Ghaziabad-201019
Ms. Seema Sharma (CLM), M.9643061237; Mr. Arun Mohan Sharma (ALM), M. 8800898999;
Mr. Shashi Mishra (RRM), M.9718025302; Mr. Anuj Dikshit (CRM), M. 8447376183

Email Id:- auction@hindujahousingfinance.com

Description Of Secured Assetziimmovable Properties:- All Piece & Farcels Of
Residential Flat Mo, SF-01, (Left Hand Front Side) H.L.G, Second Floor with roof Right,
Having total cover araa 80054, F1.Le. 74.52 5. M1, Flat Bullton Piot No MM-53. Situated
ail OLF, Ankur Vihar, Village Shadullabad, pargana Tehsid Loni, District Ghaziabad,
Utiar Pradesh with all common amenities mentioned In Sale Deed. Boundarles:
East: Flat Mo SF-2 (H.|.G), West- Plot Mo. M.M -52. North- Common Passage or Staires -,
South: Road 18 Mt Wide (On Ground Floor).

TCHHLO73600 | Mr. Pawan Rs. 15.84,156- under Loan Account | 20.04.2026
0100208896, | Srivastava Mao. TCHHLO7360001 002086866 and
TCHHFO73600 | (Borrower), Rs. 18,896,120/ under Loan Account
0100208917, |and . TCHHFOT3600 0100208917 and
TCHINGTa600 | Mrs. Madhurl | Rs. 85,125 under Loan Account No.
0100212358 Verma alias TCHMOTIE000 100212358 and
' [ Madhuri Rz, 6,6287%- under Loan Account Mo,
TCHINO39900 | 5rivastava TCHING298000 100295058 and
0100295058, |(Co-Borrower) | As. 7,03,822" under Loan Account No,
TCHINO32900 TCHIND393000 100312329 e, lotaling
0100312328 to Rs. 49,62,202" (Rupees Forly Ning
Lakh Sixty Twa Thousand Two Hundrad
Two Only) outslanding as on 02.02.2026

Description Of Secured Asselsimmovable Properties:- All plecs & parcels of Enlire
Third floar with roof rights. A part of frea hold four Storeyed, Built up on proparty Baaging
Mo. 148, Land area Measuring 48.00 Sq. Mtr, in Block-H, Pocket-1, Sector- 16, Situated in
the tayout plan of Rohini Residential Scheme, Delhi-110089, with all common amenitles
mentioned in Sale Deed.

TCHHFO3S900 | Mr. Shobhit Fls 14,78, 811~ under Loan Account | 20.04.2026
0100378732, |Vajpayee TCHHLD359000100144049 and
TCHINO39900 |(Borrower), FIE 275 " under Loan Account
an &N
0100296761, |and Mo. TCHHF0359000100376732 and
TE‘-HF“H.UBEEEI'EI Mrs, Kunti & Rs. 67853~ under Loan Actount
Mr. Pramood Mo, TCHIND353000100145849 and
0100144048, |y s iCo. | Rs. 3,27,563- under Loan Account No.
TCHINO3S900 | gorrowers) | TCHINO339000100299761 Le. totaling to
0100145849 Rs. 21,52 558/- (Fupees Twenly One
Lakh Fifty Two Thousand Five Hundred
Fidty MNine Dra%:n, outstanding as on
022026

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF MOVABLE & IMMOVABLE ASSETS CHARGED TO HHFL UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTERESTACT 2002 (SARFAESIACT).
The undersigned as Authorized Officer of HHFL has taken over possession of the schedule
property us/ 13(4) of the SARFAESI Act. Public at large is informed that the secured
property as mentioned in the Schedule are available for sale through Private Treaty, as per
the terms agreeable to HHFL for realization of it's dues on “AS IS WHERE IS BASIS” and
‘AS IS WHAT IS BASIS”.
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty will be on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
BASIS”. 2. The purchaser will be required to deposit 25% of the sale consideration on the
next working day of receipt of HHFL's acceptance of offer for purchase of property and the
remaining amount within 15 days thereafter. 3. The purchaser has to deposit 10% of the
offered amount along with application which will be adjusted against 25% of the deposit to
be made as per clause (2) above. 4. Failure to remit the amount as required under clause
(2) above will cause forfeiture of amount already paid including 10% of the amount paid
along with application. 5. In case of non-acceptance of offer of purchase by the HHFL, the
amount of 10% paid along with the application will be refunded without any interest. 6. The
property is being sold with all the existing and future encumbrances whether known or
unknown to HHFL. The Authorized Officer/ Secured Creditor shall not be responsible in any
way for any third-party claims/rights / dues. 7. The purchaser should conduct due diligence
on all aspects related to the property (under sale through private treaty) to his satisfaction.
The purchaser shall not be entitled to make any claim against the Authorized Officer /
Secured Creditor in this regard at a later date. 8. HHFL reserves the right to reject any offer
of purchase without assigning any reason. 9. In case of more than one offer, HHFL will
accept the highest offer. 10. The interested parties may contact the Authorized Officer for
further details / clarifications and for submitting their application on or before 08.05.2026.
The Process shall be concluded on 11.05.2026. 11. The purchaser has to bear all stamp
duty, registration fee, and other expenses, taxes, duties in respect of purchase of the
property. 12. Sale shall be inaccordance with the provisions of SARFAESIAct/Rules.

SCHEDULE Description of the Properties (Secured Asset)

Description Of Secured Asselsimmovable Properlies:- All pleca & parcals of
Resigential Flat Mo. 5F-03, {Right Hand Back Side) M.1.G, Sacond Fipor with roaf Right,
Having cover area 500 5q, Ft.le. 46.455g ML Flat Built On Plot No D-8/12, Situated at
DLF, Ankur Vihar Village Loni, Tehsil Loni, Disirict Ghaziabad, Uttar Pradesh, with
all common amenities mentioned in Sale Deed. Boundaries: East: Plot No. D-8/11,
West: Flat No.5F-2 (M.1G), North- Cther's Land, South- Comman Passage or Flat No.

1. FlatNo. SF-02, on Second Floor, Rear Side, with roof rights, area measuring 315 Sq. Ft.,
built on Residential Plot No. 14-A (part), area measuring 42.5 Sq. Yards i.e. 35.534 Sq.
Meters, out of Khasra No. 197 Min, situated at Shankar Vihar, in the Village Sadullabad
Pargana Loni, Ghaziabad, U.P.-201102. Boundries:- EAST- Flat no.
SF-1/Road, WEST- Service Lane 8 Ft., NORTH- Plot No.15, SOUTH- Property No.13
Reserve Price : Rs. 5,50,000/- (Rupees Five Lakh Fifty Thousand Only)

FORM NO. 5

g DEBTS RECOVERY TRIBUNAL

6001 University Road, Near Hanuman Setu Mandir Lucknow - 226007
[Area of Jurisdiction ; Part of Uttar Pradesh)

SUMMONS FOR FILING REPLY & APPEARANCE
BY PUBLICATION

summons to defendant under Section 19(4) of the Recovery of Debts and
Bankruptcy Act, 1993 read with rule 12 and 13 of the Debts Recovery
Tribunal procedure, Rules, 1993

Original Application No. 566 of 2025
M/s INDIAN BANK «enens Applicant

VERSUS

M/s. Deep Metals & another ... Defendants

1. Mis. Deep Metals. (through its proprietor Sri Deap Singh Malhotra)
Regisierad Office ; Mukund Magar, Hapur Road, Ghaziabad-201001
Algo at: E-3, KaviMNagar, Industrial Area, Ghaziabad-201001.
Also al: F-84, Jagdish nagar, Mukund Nagar, Ghaziabad - 201001,
kh. Mo, 686, Duhai Industrial Area, Ghaziabad-201206.
Alse al - Khasra No. 8683, Duhai Industrial Area Duhai
Ghaziabad-201206
2, 5ri Deep Singh {also known as Sr Deep Singh Malhotra), S'o S Gurmukh
Singh, Proprietor Mis.: Deep Mefals, resident of J-202, Palel Magar-1,
Ghaziabad-201001

In the above noted application, you are required to file reply in paper book
form in two sels along with documents and affidavits (il any), personally or
through your duly authorized agent or legal practitioner-in this iribunal, after
serving copy of the same on the applcant or his counsalfiduly authorized agent
after publicafion of the summons and thereafier io appear before the Tribunal
on 20.07.2026 al 10.30 A.M. failing which the application shall be heard and
decided in your absence.

Mearul Road,

REGISTRAR
DEBTS RECOVERY TRIBUNAL, LUCKNOW

NOTICE FOR ASSIGNMENT OF ASSETS OF
AUTONEEDS (INDIA) PRIVATE LIMITED - (In Liguidation)

(CIM - U74893DL1992PTCO48T06)
(Assignment under Insolvency and Bankruptcy Code, 2006)

EQI's are baing invited for aseignment of foliowing Naot Readily Healizable Assets (hereinafter

referred bo a5 "NRRA”) in the malter of AUTONEEDS [INDIA} PRIVATE LIMITED undear

Requlation 3TA of IBBI Liquidation Process Regulabions, 2016 read with regulation 444 of

IBB! Liquidation Process Requlations, 2016 (Within ambit of IBC, 2016) on "AS 15 WHERE IS,

A5 [SWHAT IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS™,

1. Assignment of Transaction application under Saction 88(1) of 1BC, 2016 (bearng 1A
Mo 3131/ 2025), along with all rights and interest induding liigaton dght

2 Assionmend of all curment Assets including recewabdes, Sundry Debtor, deposits,
advances, elc

3. The Liquidation Account of corporate deblor and the fixed daposit associated with such
liquidation accowniis axchedad from this NRRA

inlerested participenis can inspect the -available documends by sending an emad &l

autoneedsliquidationd@gmail com with the Subject as “Interested in NRRA of Autoneeds

iindia) Private Limited™ till 5:00 PM of 03- I}E-JHEE and accordingly ralevant docurments will

be shared with the interested parties for ihelr due digence. The deadling for submitiing the

ECN docurnents is 11-05-2008 G 0500 PM. All the'interasted paries are raquired fo submita

datailad progasal, oullining their approach and sirategy for handling the assignment [atast by

11" May 2026 till 5:00 PM.

Please feel free inreach out to us at #81 3350538022 (Mr. Hans Raj Bhogra] if you have any

questions or require further clarfication regarding thes invitation. The assgnment will be

subject to the provisions of the [BC, 2016 and rules and requlabons made there undar and the

process document

MNote; - The sseance of this EQI does not imphy that the Liquidator is bound to sefect an

applicantassignestransferes or fo appoint the Preferred applicant/assgneatransiares as

succassfl applicantazsigneaftransferee for the assets of the company on offer and the
Liguidaior reserves the night o reject sl or any of the offers in consultation with 3CC

Hans Raj Bhogra

Liquidator Autonesds (India) Private Limited - In Liquidation

IP Registration No. IBBIIPA-003MCAI-N-00389/2021- 202213940

Address: 5 Ground Floor, Gang Plaza, Bhara Enclave,

Paschim Vihar, West Delhi-110087

Email; hansrabhograizgmad com, auloneedsliqudationilgmail com

Contact No.: $350538022 (Mr. Hans Raj Bhogra)

Date . 24" Apeil 2026
Place ! Mew Dalhd

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PARAM RENEWABLE ENERGY PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor PARAM RENEWABLE ENERGY

PRIVATE LIMITED

2. |Date of incorporation of corporate debtor| 04.01.2019

Authority under which corporate

’ debtor ig incorporated / registered ROC, Ahmedabad

4. | Corporate Identity No. / Limited Liability

|dentification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate
debtor

U74999GJ2019PTC105888

Registered Office: 15th Floor, A Block,
Westgate Business Bay, SG Road, Jivraj
Park, Ahmadabad City, Gujarat - 380051
Other Office: 6th Floor, Capital Cyber
Scape, Ullahwas, Sector- 59, Gurugram,
Haryana-122102.

21-04-2026

6. | Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of insolvency
resolution process 17-10-2026

g. [Name and registration number of the| Mr. Khushvinder Singhal

" linsolvency professional acting as interim| Regn. No.:

resolution professional IBBI/IPA-002/IP-N00888/2019-2020/12833
9. |Address and e-mail of the interim Address- House No. 399, Sector 12-A,
resolution professional, as registered | Panchkula, Haryana - 134112

with the Board Email- kvsinghal@gmail.com

10. | Address and e-mail to be used for Address- SC0-818, 1st Floor, (Above Yes Bank)
correspondence with the interim NAC, Manimajra, Chandigarh-160101
resolution professional Mobile:- 7717303525, Process Email Id:-
cirp.paramrenewable@gmail.com

04-05-2026

11. | Last date for submission of claims

12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.{Names of Insolvency Professionals
identified to act as Authorized|Not Applicable
Representative of creditors in a class
(Three names for each class)

14.|(a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives | https://ibbi.gov.infen/home/downloads
are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Anmedabad has ordered
the commencement of a corporate insolvency resolution process of the PARAM
RENEWABLE ENERGY PRIVATE LIMITED on 21.04.2026.

The creditors of PARAM RENEWABLE ENERGY PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 04th May 2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class]in Form
CA.-NotApplicable

Submission of false or misleading proofs of claim shall attract penalties.

Name the class(es): Not Applicable

Sd/-

Mr. Khushvinder Singhal

Appointed as Interim Resolution Professional

In the matter of M/s Param Renewable Energy Private Limited

Regn. No. IBBI/IPA-002/IP-N00888/2019-2020/12833

Regd. Address with IBBI: H. No. 399, Sector 12-A, Panchkula, Haryana-134112
Email Regd. with IBBI:- kvsinghal@gmail.com

Email For Correspondence:- cirp.paramrenewable@gmail.com
Mobile No. 9914030030

AFA Valid upto:- 31st December, 2026

Date: 23/04/2026
Place: Chandigarh

dorel 46 Canara Bank

U ITET W FIEn wlia Uraleriaiing

-

Nariman Point Il (Branch 15037) : 227, Jolly Maker Chambers No. 1, Nariman Point, Mumbai - 400021
[Section 13(4)] POSSESSION NOTICE

Whereas: The undersigned being the Authorised Officer of the Canara Bank Narimanpoint
Il Branch, appointed under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the
Act”) and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 03.02.2026
calling upon the borrower M/s. Kamdhenu Caterers Pvt Ltd, and Guarantors, Mr.
Mahesh Kishanlal Agrawal, Mr. Palash Arun Kumar Agrawal, and Mr. Rajesh Kumar
to repay the amount mentioned in the notice, being Rs. 5,05,09,414.88 (Rupees Five
Crore Five Lakhs Nine Thousand Four Hundred Fourteen and Paise Eighty Eight
only) as on 23.01.2026 plus interest due and other cost within 60 days from the date of
receipt of the said notice.

The borrower/Guarantor having failed to repay the amount, notice is hereby given to the
borrower and the public in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him / her under section
13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this 21st day of April 2026.

The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank Nariman Point Il branch for an amount of Rs. 5,05,09,414.88 (Rupees
Five Crore Five Lakhs Nine Thousand Four Hundred Fourteen and Paise Eighty
Eight Only) as on 23.01.2026 plus interest due and other cost. The borrower’s attention
is invited to the provisions of Section 13 (8) of the Act, in respect of time available, to
redeem the secured assets.

(For Immovable Property)

Description of the immovable Propertles
| S.No. Description of Property

1 | All that part and Parcel of Residential Flat No. 403,
admeasuring about 655 sq fts. Built —up Area on the 4th
floor in Building known as Inder Tower, in society known
as Inder Tower Co - Operative Housing Society Ltd,
Kaka Saheb Gadgi Road, off Gokhale Road (South),
Dadar (West) , Mumbai-400025 constructed on land
bearing Final Plot No. 578 & 579 of Town planning
scheme no.lV, cadastral Survey No.1303 -1/1554& 1554
(P) of Lower parel Division, District — Mumbai City
CERSAI Security Interest ID: 400084466955

2 Al that part and Parcel of Residential Flat No. 405,
admeasuring about 1055 sq fts. Built —up Area on the
4th floor in Building known as Inder Tower, in society
known as Inder Tower Co - Operative Housing Society
Ltd, Kaka Saheb Gadgi Road, off Gokhale Road
(South), Dadar (West) , Mumbai-400025 constructed on
land bearing Final Plot No. 578 & 579 of Town planning
scheme no.lV, cadastral Survey No.1303 -1/1554& 1554
(P) of Lower Parel Division, District — Mumbai City
CERSAI Security Interest ID: 400084466955

Date: 21.04.2026
Place: Mumbai Authorised Officer,

Type of Possession: Symbolic Canara Bank
CC to 1. M/s Kamdhenu Caterers Pvt Ltd (Borrower), 501,Safalya Building, Near Jai
Gopal Industries, Dadar (west), Mumbai-400028

2. M/s Kamdhenu Caterers Pvt Ltd (Borrower), 601 B , Vikas Centre, DR C G Road,
Near Vasant Cinema,Chembur (East), Mumbai -400074

3. Mr. Mahesh Kishanlal Agrawal (Director/Guarantor) Bunglow No.1, Vasant Vihar, Dr
C G Road, Chembur(east), Mumbai, FCI- 400074

4. Mr. Palash Arun Kumar Agrawal (Mortgagor/Guarantor), Flat No. 405, 4th Flor,
Inder Tower, Inder Tower Co-operative Housing Society Ltd, 579, Kaka sahib Gadgi Road,
Off Gokhale Road(south), Dadar (West), Mumbai- 400025

5. Mr. Rajesh Kumar (Director/Guarantor), S/o Shri Nandkishor,House No.161, bagh
Ranap New Vikash nagar, Loni Dehat, Ghaziabad,UP- 201102

6. Mr. Palash Arun Kumar Agrawal ( Mortgagor/Guarantor), Bunglow No.1, Vasant
Vihar, Dr C G Road, Chembur(East), Mumbai - 400074

Name of Title Holder

Mr. Palash Arun
Kumar Agrawal

Mr. Palash Arun
Kumar Agrawal

Sd/-

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insclvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S OM KRISHNA DEVELOPERS PRIVATE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

RAISEN MARKETING PRIVATE LIMITED
OPERATING IN BUSINESS OF TRADING AND RETAIL SALE

OF ALCOHOLIC BEVERAGES
AT
LOCATION : BHOPAL AND MEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankrupbcy Board of
India {insolvency Hesolutlon Frocess for Corporate Persons) Hegulatlons, 2016)
b RELEVANT PARTICULARS

L | Mame.of the corporate deivor along
witly PN & CINY LLP Mo

Raisen Marketing Private Limited

PAMN. AAFCRTOGEDR

Gk LS2200MPE12 PTCOZTEID

Grll 1594 Guimohar Cofony, Bhopal,

Madhya Pradesh, Indis, 4620359

Not avasdable

Mo fixed assets have been idantified based on
Iimitied imfarmaton presenthe seailsble with fhe
Resaolution Prodessiondl, The position 15
Subject 1o verfication upon receipt of
aomphete records and Informatian.

The Corposate Debtor was engaged n trading
and ratail sale of alcoholic beverages.

Dedails of instalked capacity are presenty not
aailabie due to non-aailability of booles of
actounts and records and continaed

=00 peration of the suspended
managemant,

Az per avatianke financial informatsen

revenue from operatons for £ 202425

= reported as ML

The sama has not baan independantly vesified
e to limited access to books and reconds,
MO employees/warkmen hawe been identified
Dl an mormation presently availabhe with
the Fesoiulion Professsonal,

Relevant documents including financal
statements (to the extent avallabla) and list of
craditors may be obtained by sending &
requast to: cirporasenmarketing@gmail com
List of craditors s also availabie at:

titps bbbl Eovin/claims/inner-procnssy
UE220OMP20 2PTCOZ7TE30

Infaetmation is being shared on & beat-affon
basis and may be limited due to
ran-Evadlsbllity of records and non-cooperation
fror the suspended Managament.

Detailed shgibiiny oriteria under Section Z5(2)
th] of the Code are provided m the ECQY

e umant which can be obtained va email
reduesl ol cirp rasenmarkeling@gmad.com.
1105752026

2. | Address of the reglstered office

J. | URL of website
4, | Details of place where masjorty of
fiaed assiets are iootad

5_| Instalied capacity of man products
sernvices

B, | Quantity and value of main
products! sefvicas s0id in last
financial year

T | Numbaor of emplosses) wWorkimen

B | Furtherdefails incaming Lesf
available financial staterments
{with-scheadubes) of two years, lsts
of areditors are available at URL:

4. | Eligibifity for resclution applicants
unier saction 2542%h] of the Code
& available at URL:

100, Lash date for neceiph of Sspression
of inferess

11.] Date of ssue of poovisonal |ist of
prospactive resalution applicsnts
12} Last aate for submission of
chiectons to provisional lst

130 Code of issue of final lisk of
prossecinee resolution applicants
14, | Dade of sEsie of nloration

e ansdum, eval TN el
and request for resolution plans
to prospective resolution applicants
15, | Last date for submission of
rescéuton plans

16,1 Process email id to submit
Exgerassion of Inleras]

A7, | Details of the corporale debtoes
registration status B8 MSME

2106/ 2028

26, U, 2026

0506/ 2026

IQGS 2028

AT

cirp.RAissnmarketing@gmailcom

The MSME registration S1aius ol the
':I'.IIPCII'-E-"'IE Dedtor &5 not available with the
Resolution Professionat

2. Residential Plot/House on land area measuring 25 Sq. Yards i.e. 20.90 Sq. Meters i.e.
225 Sq. Ft., out of Khasra No. 792, situated at Raja Garden Phase-1, Meerpur Hindu,
Pargana and Tehsil Loni, Dist. Ghaziabad, U.P.-201102. Boundries:- EAST- SE-Road 10

) 54/

Amrish Kumar Chourasia

Resolution Professional

Reg. Mo.: 88 |Ro-02 0 1P - LIL'Il'!-Ii'.%,.-'.'EIJ-LEI-:-!E]::"iJ.-' 126HT

RELEVANT PARTICULARS
1. |MNema of comporale dabior OM KRISHNA DEVELOPERS PRIVATE LEMITED
2. |Date of moomporation of corporete 10/11/2006

___|debior__ —
3 .fmrhr.fn'.r Jrer which corparate
debior is mcorporsied | registered

~Resiar of Corpares, Do

4 |Coporate |dandty MNo.  Limibed LME2D00L2 DOBPTC1553TY
Liabdily |danfdhication Ma. of
comoeale dablar

{5 |&ddress of fie registered office end  |Registered office: -

H-104103, 15T FLOOR, EXPRESS ARCADE
NETAJ SUBHASH PLACE. PITAKMPURA, MEW
DELHI, Dedhi, India - 110034

72-04-2026

princiyal offics {iIf ary) of comporate
chabilor

=5

Inscéwancy commencemand data in
resgec] of comporale dabior

! Eslimabad dale of closurna ol
insalvency rescution process

1E-10-2028 (180 days from L insohancy
commencemeant dale)

[+ —

Mame and hegmswahn:m number of the '[*-'l,:,-r-.jef Sharma

insalvency professiona! acling as | IBSIPA-DIANP-NOIOSAZIE-201 7110022

irderim resoltion professional

9 |Address and email of i indedm  |VESA Ingolvency Professionals LLP

resalusion professional a5 registared |Bulding Me. 11, 3rd Floor, Hargovind Enclave,

wilh tha Board Wikes Marg, Delke-110092
{Maivid: viendorvsa.net.in

[VREA Insalvency Pralessionals LLP

Building Mo 11, 3rd Fhaor, Hargowind Enclave

vigs Marg, Delhi-1100498

E-Mail-id: visanden@wsa nelin

Procass e-mail o:- okd crpfigmai com

16" May, 2026

Ragl Estate Alloles

e o PT IS FEE PR A5 S PPEEE PSS S

10.. |Addrass and e-mail Io be usad for

comsspondence with The inferim
resdlufaon professional

11, |Lastdate for submession of claims
12, |Cles=as of credibars, if any, under
clause (b] of sub-section (G4) of
sathon 21, asceriEned by the
inderim rasolulion profassional

13, |Memas ol eoheanoy Prolessionals |1, My Prebhgl Singh Soni

isentified to aet &s Authorsed IF Reg Mo

Resrezandalive of creditors i class | IBEITPA-COSIP-MNOG3TT-C01201 T-201811 0143
i Thres names for each class] 2 M Rangel Kamar Yerma

IF Risg bo

IBE A -CIZNP-MO3AT2017-1 BN 0850

3. M, Deepak Arora

IFHaj Ha.
IBEITPA-DOSNCARN-D01 B0 22- 2023 4 120
{a} hbps:iwww bk govindhomeidoanicads
{b} hetps.ibbl.goy.infps-registenregisteansd-lps

14, |i{a) Relevart Fomms and
(b Details of suthorized
repragentatives ere gvailable at:

Mpbce s haraby givan that the Matonal Company Law Tribunal Mew Delhi, Benchell, has ardered the
commancement of & comporafe inscévency resclution process of Ws OM KRISHNS DEVELOFERS
PRIVATE LIMITED on 22 104 2054,
Tha creditars of Mis OM KRISHMADEVELCPERS PRIVATE LIMITED are heraby called unon ba submid
their dams with prood an or bafore 085 May, 2026 o theinfanim rasolubon profassiana al the addrass
manfaned agairst enlry Ha. 10
Thea firaneial cradibors shail submil their claims with prool by aleclrons means only. &1 alker creditors
vl sl e claires with pecaalin pesson, by post of by slecinonic masns
A dnandal cridilor Delomging n & class,; as lished sgains (e enlry Mo, 12, shall indhcate 5 chos of
aulhansed representalies from among e three nsehency professionals lksted against eniry B 13
a0 a8 authorised repregeniabyve ofthe clags [Real Estate Mlptes] n Fomm CA
Thee suibimezsion af claims 5 to be made in accoedance with Chagier 11| of the Insoboen oy and Bankrupicy
Baard af Indsa (Insodvency Resokution Process for Comparate Persons} Regusatians, 2016 The claim with
prceaf is 42 be submiied in fabioaing spacifiad forma alang with documentany proafin support of claim;
Form B: Claim by oparational creditors expapt warkmen end smplayess
Foem C: Claim by financial credfars
Form CA: Claim by financigl creditorsin a class
Foem O Claim by workmen aranemployess
Form E: Claim submitted by en suthoni=ed represantativa of workman aremployess
Foem F: Claim by crediars {other than inancial crediars and operafionat creditors)
Submission of fatsa or miskeacng proofs of cleim shal aliract penallies
Mame and Slgnature of the Interim Resalution Professional
Yijender Shamma
Irterim Resolution Professional-
Kis. OM KRISHHA DEVELOPERS PRIVATE LIMITED
IP Registration Mo, - IBBVIPA-003P-N00003Z016-201 710012
Address- VRESA Insolvency Professlonals LLP
11 (3rd ficor] Hargovind Enclawe, Vikas Marg, Dethi-1100%2

aF 4 (H.LG) Ft.Wide, WEST- NW- Other Plot, NORTH- NE-House of Vimala, SOUTH- SW-Other Plot Regd. Add; 102, Wyanklesh Vihar, Near Aradbana Magars, Chbola Bangarda, Indore, E-Mall-ld: vilende £

DATE - 24-04-2026 Sd/- AUTHORISED OFFICER, Reserve Price : Rs. 5,50,000/- (Rupees Five Lakh Fifty Thousand Only) Date: 24/04/2026 AR e et | | camisini et Pigess nl L;i:-.u:::nlrpéﬁgr::iﬁe;r:

PLACE:- Delhi & Delhi NCR, FOR TATA CAPITAL HOUSING FINANCE LIMITED | | Date: 24-04-2026, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited| | Place: Indore For Raisen Marketing Private Limited-under CIRP | | place: Delhi AFA Valid upta 31.12.2026
o® @ o © epapet.linancialexpress iy @ - @ New Delhi o® ©
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OFFICE OF THE RECOVERY OFFICER-I, DEBTS RECOVERY TRIBUMAL-1, CHAMDIGARH
First Flogr, 5C0 33-34-35, Sector-17 A, Chondigarh- 160017

RC No. 114/2024 Diote of Auction Sale: 05052026

PROCLAMATION OF SALE UNDER RLULES 37, 38 AND 52 (1), (2) OF SECOMD SCHEDULE QOF THE
INCOME TaAX ACT, 1961 READ WITH THE RECOVERY OF DEBETS DUE TO BAMES AND FINARMCIAL
INSTITUTIONS ACT, 1883 as amended from time ta time.

CD 1. 5h. Ajoy Kumar 5/ Sh, Balbir Singh, Rfo House Na. 508, Kharhar, Tehsil Babhodurgarh, District [hajjar
CD 2. Sh, Balbir Singh /o Sh, Chand Rom, Blo House Mo, 509, Kharhor, Tehsil Bohodurgarh, Jhajjor, Hornyoano

1. Whereos Recovery Certificate. i.e. RC Mo, 114/2024 in O.A, No. 4484/2017 waos issued for recovery of sum
of Rs. 44, 40,068/ jointly and severally, with costs of Rs, 82,000/, current and future simple interest @E%
poo.weef 11.07.2014 till the date of realization of the amount due to the Applicont Bank/Certificate Holder
from the Certificote Debtors.

2. Whereas the undersigned has ordered the sale of the Mortgoged/Attoched properties of the Certificate
Debtor aos mentioned in the Schedule hereunder towords sotisfaction of the soid Recovery Certificate.
Motice is hereby given that in absence of any order of postponement, the said propertyis) shall be sold on
05,05.2026 between 14:00 PM to 1500 PM by auction and bidding shall take place Online through the
website: https:ifwww.bankeauctions.com. The details of authorised contoct person for auction service
provider are Name: Mr. Mitholesh Kumar-Assistont Manager, www.clindio.com Plot Mo. 68, 3rd Floar,
Sector-44, Gurgoon-122003, Harvona (India) Website- https:/fwww. bankeauctions.com Direct: 0124-
4302000 | Mobile: +917080804466 | E-mail: delhi@elindid.cam Cl India: 2nd mail (D-
mithalesh. kunmar@e lindia.com.

3. The detaoils of authorised bank officer for ouction service provider is Name: Sh. Rojeev Ranjan, Manager,
ICIC1 Bank, Narimon Point, Haryana, Mobile Number 85848-74809, Emoil: Rojeev.ro@icicibonk.com. The
sale will be of the properties of defendants/CDs above named, as menticned in the schedule below & the
liabilities and claims attaching to the said properties, so far as they been ascertoined, are those specified In
the schedule ogoinst each lot,

4, The property will be put up for sale in the lot specified in the schedule, If the amount to be reglized is
satisfied by the sale of portion of the property., the sole shall be immediately stopped with respect to the
remainder.

5. The sale will also stop if, before ony lot is knocked down the grrears mentioned in the sdid
certificote+interest+costs (including cost of sale) are tendered to the officer conducting the sale or proof is
given to his sotisfaction that the omount of such certificate, interest and costs has been paid to the
undersigned.

&, The sale shall be subject to conditions prescribed in the second schedule to the Income Tox Act, 1961 ond
the rules made thereunder and to the following further conditions:-

I. The particulars specified in the annexed schedule hove been stoted to thie best of the information of the
undersigned shall not be onswerable for any error. misstatement or omission in the proclomation.

. The Reserve Price below which the property shall net be sold is as mentioned in the schedule.

. The omount by which the bidding is to be increased, In the event of any dispute arising as to the amount
bid or as to the bidder the lot shall at once be again put up ferauction or may be concelled,

V. The highest bidder shall be declored to be the purchaser of any lot provided always that hefshefthey are
legally qualified to bid and provided further the amount bid by himferthem is not less that the reserve
price.

W, It sholl bein the discretion of the undersigned to decline acceptance of the highest bid when the price
offered appears so clearly inodequate os to make itinodvisable to do so.

VL. Eoch intending bidders shall be required to poy Earnest Money Deposit (EMD) by 04.05.2026, 17:00 hrs
by way of DD/Pay order in favour RECOVERY OFFICER-I [DRT=2). CHANDIGARH, Ak R.C. Mo 114/2024 to
be deposited with B.O. and with details of the property olongwith copy of PAN Card, address proof and
identify proof, e-mail 1D, Mobile Mo, ond in cose of the company or any other document confirming
representotion/attorney of the company ond the receipticounter foil of such deposit. EMD deposited
thereafter shall not be considered eligible for participation in the auction.,

The Barnest Money Deposit (EMD), Reserve Price and Bid Increose, be fixed as follows:

S Mo, Description of property Beserve Price EniD
1. |WVEHICLE MAKE-ALZS1EH, ENGIME MO, DYPZ108620, CHASSIS NO. Rs. Rs.
o MBIHTYYC1DPYH3IE10 AND REGISTRATION MO, HRG3B9311 150,000/~ 15,000/- |
2. |VEHICLE MAKE- ALZ51BH, ENGINE MO, COPFELILISZ247, CHASSIS NO. Rs. Fis.
____|MBIHTYYCSDPYH7745 AND REGISTRATION NO. HRG63B9309 _1,50,000/- | 15,000/

7. EMD received ofter due dote & time shall be rejected & the omount paid towards the EMD shall be returned
to them by way of option gswzn by them in the E-Auction Form. Any person desirous of participating in the
bidding process is required to have avalid digital signature certificote issued by the competent authority

8. Itis the sole responsibility of the bidder to obtain the said digital signature certificate, active e-mall ID and
a computer terminalfsystem with internet connection to enable himdher to participate in the bidding. Amy
issue with regard to digital signature certificate and connectivity during the course of bidding online shall be
the sole responsibility of the bidder and no claims in this regard shall be entertained.

8, If the bid is increased within the last 5 minutes of the given time of guction, the auction time is further
extended by additional time for 5 minutes to enable the other bidders ta increase their bids & the auction
process comes ta an end if no further increment(s) isfare made within the extended time of 5 minutes, In case
of mowable) immovable property the price of agch lot shall be poid ot the time of sale or os soon ofter gs the
officer holding the sale directs, and in default of payment the property shall ferthwith be ogain put up for
auction for resale,

9. The successful‘highest bidder shall have to deposit 25% of the sale proceeds ofter adjustment of EMD by
next day in the said account/Demand droft/Banker Cheque/ Pay order as per detail mentioned abave. If the
next day is Holidoy or Sundoy, then or next first office doy,

10. The highest bidder/jpurchaser shall deposit the balonce 75% of the sale proceeds on or before 15th day
fram the dgn:m_ of sale of the property, exclusive of such day or if the 15th day being Sunday or other holiday,
then on the first office day after the 15th day by the prescribed mode os stated obove, In addition to the
above, the highest bidder shall also deposit Poundage fee @ 2% upto Rs. 1,000/~ and @ 1% on balance sale
proceed amount immediately before Recovery Officer-ll, DEBTS RECOVERY TRIBUMAL-|, CHANDIGARH
through DD in fovor of Registrar, DEBTS RECOVERY TRIBUNAL-11, CHANDIGARH.

11. In case of default of payment within the prescribed period, the deposit, after defraying the expenses of
the sale, may, if the undersigned thinks fit, be forfeited to the Government and the defaulting purchaser shall
forfeit all claims to the property or to any part of sum for which may subsequently be sold, The property shall
be resold, after the issua of fresh proclomotion of sale.

12, Highest bidder shall not hove any rightfAitle over the property until the sale is confirmed by the Recovery
Officer-Il, DEETS RECOVERY TRIBUMAL-Il, CHAMDIGARH [DRT2).

13, The prospective buyer may inspect the site and may verify the details of the property on the bosiz of the
revenue record and aoll support would be provided by the local commissioner when contocted well in
advance for the same.

14, The Becovery Officer-Il, Debts Recovery Tribunal -, Chandigarh is empowered to add any part or take
out ony port of the property from the auction proceedings ot any stage.

15, The unsuccessful bidder shall take the EMD directly from the Office of Recovery Officer-1l, DRT-II,
Chandigarh/CH Bank, immediotely on closure of the e-auction sale proceedings. Origingl 1D proof of the
photocopy sent with the E-Auction EMD Form haos to be brought, Mo interest shall be poid on EMD omount.
16, Mo request for inclusion/ substitution in the sale certificate of names of any personi(s) other than those
mentioned in the E-Auction EMD Form sholl be entertoined unless it is obsolutely reagsonable and to the
satisfaction of the Recovery Officer 2.

17, In case of more than one items of property brought for sale, the sale of such properties will be as per the
convenience andit is not obligatory to go senally.as mentioned in the sale notice,

18. NRI Bidders must necessarily enclose o copy of photo page of their passport & route their bid dul
endorsed by Indian Mission [Embassy). The movable/immovable property is being sold on "AS 15 WHERE Ig
BASIS®, "AS IS WHAT IS BASIS", "WHATEVYER THERE IS BASIS" AMD "NQ RECQURSE BASIS™ and is
subject to Publication charges, revenue and other Encumbrances os per rules.

19, The undersigned reserves the right to occept or reject any or all bids, if found unreasonable or may
postpone the ouction ot any time without ossigning any reasomn.

Details of this Proclamation of sale can be viewed at the website wwwiodrt.gov.in,

SCHEDLULE OF PROPERTY

Sr Details of Property | Revenue assessed | Details of any | Claims, if any, which
Mo, upon the property E-Enl:urﬂbl'!.',ﬂ'll'.E'ﬁ. hove been put forwarnd
or any part ta which to the property
thereof property is
liable
1. | VEHICLE MAKE-AL2518H, ENGINE Mot known Mot known Mot known

NO, DYPZ108620, CHASSIS NO,
MBIHTYYCIDPYHIS510 AMND
REGISTRATION NO. HRE3B9311.

2. | VEHICLE MAKE-ALZ518H, ENGINE
MO CDPZ115247, CHASSIS NO. |
MEIHTYYCSDPWVHTZ 745 AND |
REGISTRATION NO. HRG3IBS309, i
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Govt. of Jharkhand, Energy Department
Jharkhand Renewable Energy Development Agency (JREDA)

3rd Floor, S.L.D.C. Building, Kusai Colony, Doranda, Ranchi-834002.
Ph.: 0651-2491161, Fax: 0651-2491165,
E-mail: info@jreda.com; Website: www.jreda.com

e-Procurement Notice
Tender reference no.: 08/JREDA/GCRT/CMCO/26-27 Dated
21.04.2026
Online bids are invited for “Rate Contract for Selection of Agencies for
CMCO of installed Grid Connected Rooftop Solar Power Plants for 05
(Five) Years including replacement of PCUs and Batteries and other
components as and where required basis at Various Districts in the
State The details are as follows:
1 Name of the work

Rate Contract for Selection of Agencies for
CMCO of installed Grid Connected Rooftop
Solar Power Plants for 05 (Five) Years
including replacement of PCUs and Batteries|
and other components as and where
required basis at Various Districts in the
State
06 MWp
04 (Four) Months
05 ( Five) Years
28.04.2026 (Tuesday)

2 Tentative quantity (MWp)

3 Completion of work

4 Period of contract

5 |Date of publication of NITon website:
http:// jharkhandtenders.gov.in
Last date & time for receipt of

online bids

Submission of Bid fee and EMD
through Online Via SBI Payment
Gateway of Jharkhand Tenders.

Technical Bid Opening Date
Name & address of office inviting
tender

a

25.05.2026 (Monday) up to 05:00 PM

~

25.05.2026 (Monday) up to 05:00 PM

28.05.2026 (Thursday) at to 04:00 PM.
Director, Jharkhand Renewable Energy
Development Agency(JREDA)

3" Floor SLDC Building, Kusai, Doranda,
Ranchi- 834002 (Jharkhand)

10|Contact no. of procurement officer,  0651-2491163/67/61/9570086777
11] Helpline no. of e-procurement 0651-2491163/67/61

Any corrigendum/addendum can be seen on website:
http://jharkhandtenders.gov.in & www.jreda.com. Further details
can be seen on website: http://jharkhandtenders.gov.in & www.
jreda.com sd/

PR 378223 Energy(26-27)#D Director, JREDA
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NAME CHANGE

I, RAMESH AHIRWAR S/O:
NATHTHURAM AHIRWAR, R/O-
house no 102, Kheri, Chhatarpur,
Kheri, Madhya Pradesh, 471105,
have changed the name of my
minor daughter KATTU AHIRWAR
aged 14 years she shall hereafter
be know as DEEPA AHIRWAR.

al.- 9098665905 8269608345
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1. 23S AT: DY. CSTE/C/RJT/2025-26/11

2. BRI FH1AM: SPTG WH R &le ¥ R Saiae - gevaliierT (El) RReA &1
T2, FAmfor, 3gfel, wermaH, adiaror, arafT vd HteIfT q JToTaTa ¥eeH W
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ST IR BE Ul STa SUV FITeH ¥ O AT)

4. TS GRAMMA: 5.17,33,400/- (S92 HAG ARG Il 631K IR HI HHA)

5. 38X ST B U4 Wil i fafY vd 3u3: $-=% 511 B3 6 3ifan fafa:
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www.ireps.gov.in, 30 &7 el Td QueiaR 3ifidar (Fafon) &1 srifem,
RTSTPIE, GFEHVed, DRM BRITEI IR, 1! HUT3E, ASTHIe, IR - 360001

8. P qui et 1 3afD): Tpfa H R B B Ay ATRE (12) 718

CPM 004

7 arzs 3%: [ facebook.com/WesternRly « 28 Gia &% B twitter.comWesternRly
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